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B.Paniarahi.  

None aL ears for the applicants, lid. cou:isel for the 

respendents is present. 

2. 	In this case the aplicents have claimed regularisation 

of their services from the dates when the:,: initially joined as 

caSual laiourers. The reson1ents in their counter haxe stated 

L11 
	that all the alicants have been regularised from the dates when 

regular vacancies were available. 
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3. 	The only question arises for our consideration ic whether 

the applicants should be reguiirised from the date of their initial 

engeiement as casual labourors or from the date when regular 

vacancies were avai1le. 

4 • 	The aforesaid 'nestion had cropped up before different 

benches of the Tribunal and it as finally resolved by the Fn'ble 

Supreme Court in Civil ipeal No. 9922 of 1995. It Is crystal 

clear from the aforesaid decision of the Apex Court that regu].ri 

sation shall be effective from the date when permanent vacancy will 

be avdilable in the Deptt. An identical question also ce up bfore 

this Bench in O.A 158 of 1995 which Was disp*sd of on 21.1.93 

whereby and whereunder a direction was issued for regularisation 

of the applicants therein not from the date of initial engagement 

on casual basis but from the date when regular vacancies were 

available in the Deptt. 

In that view of the matter, thore is nothing left to be 

considered in this case Save and excent following the directive of 

the Fn'ble Apex Court as well as the decision of this Lench in 

O.A. 158 of 1995. 

Accordingly, the application is disposed of vi theut any 

or der as to costs. 
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